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UTTAR PRADESH POLLUTION CONTROL BOARD

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

______________________________________________________________________________________
 Validity Period :08/08/2021  To  07/08/2026

         

 To ,
                 Shri  VEDANT  CHOPRA
                  M/s  WALLOP BREWING COMPANY
                  Village Gulrahwa, Lohra, Sonbhadra,SONBHADRA,231216
                  SONBHADRA
         

 
                 Please refer to your Application Form No.-   12720720  dated -  08/07/2021. After examining the
application with respect to pollution angle, Consent to Establish (CTE) is granted subject to the compliance
of following conditions :
         

Ref No. -
130767/UPPCB/Sonebhadra(UPPCBRO)/CTE/SONBHADRA/2021

Dated:- 19/08/2021

Sub : Consent to Establish for New Unit/Expansion/Diversification under the provisions of
Water (Prevention and control of pollution) Act, 1974 as amended and Air (Prevention
and control of Polution) Act, 1981 as amended.

1. Consent to Establish is being issued for following specific details :

A- Site along with geo-coordinates :       24.870109, 83.082684
B- Main Raw Material :

Main Raw Material Details
Name of Raw Material Raw Material Unit Name Raw Material Quantity

Malted Barley Metric Tonnes/Day 15
Broken Rice/Corn Metric Tonnes/Day 6

Sugar Metric Tonnes/Day 3
Hops Metric Tonnes/Day 5
Yeast Metric Tonnes/Day 6

C- Product with capacity :

Product Detail
Name of Product Product Quantity

Beer 600

D- By-Product if any with capacity :

By Product Detail
Name of By Product Unit Name Licence Product

Capacity
Install Product

Capacity
Spent Grain Metric Tonnes/Day 25 25

Carbon DiOxide Metric Tonnes/Day 100 100

2. Water Requirement (in KLD) and its Source :

TRILOKI 
NATH SINGH

Digitally signed by 
TRILOKI NATH SINGH 
Date: 2021.08.19 
11:40:58 +05'30'
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Source of Water Details
Source Type Name of Source Quantity (KL/D)

Ground Water (within
premises)

Borewell 40.0

3. Quantity of effluent (ln KLD) :

Effluent Details
Source Consumption Quantity (KL/D)

Process 35.0

4. Fuel used in the equipment/machinery Name and Quantity (per day) :

Fuel Consumption Details
Fuel Consumption(tpd/kld) Use

Others 0.45 Generating Steam

5 					For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.
					For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

2. You are directed to furnish the progress of Establishment of plant and machinery, green belt,
Effluent Treatment Plant and Air pollution control devices, by 10th day of completion of subsequent
quarter in the Board.

3. Copy of the work order/purchase order, regarding instruction and supply of proposed Effluent
Treatment Plant/Sewerage Treatment Plant /Air Pollution control System shall be submitted by the
industry till 07/08/2026 to the Board.

4. Industry will not start its operation, unless CTO is obtained under water (Prevention and control of
Pollution) Act, I974 and Air (Prevention and control of Pollution)Act, 1981 from the Board.

5. It is mandatory to submit Air and Water consent Application,complete in all respect, four months
before start of operation, to the U.P. Pollution Control Board.

6. Legal action under water (Prevention and control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act,1981 may be initiated against the industry With out any prior
information,in case of non compliance of above conditions.

Specific Conditions:
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1.	This Consent to Establish is being granted to M/s WALLOP BREWING COMPANY, ARAZI
NO. 2290 RAKBA- 0.9823 HECTARE, VILLAGE- LOHRA, GULRAHVA, PARGNA-
AHRAURA, TEHSIL- ROBERTSGANJ, DISTRICT-SONBHADRA for its brewery unit for
establishment of the industry at Arazi no. 2290 Rakba- 0.9823 hectare, Village- Lohra, Gulrahva,
Pargna-Ahraura, Tehsil- Robertsganj, District-Sonbhadrafor production of BEER- 48000
HECTOLETER PER YEAR, SPENT WASH- 25 MT PER DAYAND CARBON DIOXIDE-100
MT PER DAY ONLY.
2.	THE Geo-Coordinates OF PROPOSED SITE IS 24.870109 N Latitude AND 83.082684 E
Longitudes.
3.	This Consent to Establish is valid for the mentioned site and for product. The applicant shall make
an application along with prescribed fee for trail consent(CTO) at least 30 days before the operation
of unit.
4.	Industry shall comply the various provisions of  the following rules notified under Environment
Protection Act 1986 (as amended):-
a)	The Hazardous and other Waste (Management and Transboundary Movement) Rules. 2016 (as
amended).
b)	The Solid Waste Management Rules, 2016 (as amended).
c)	The Construction and Demolition Waste Management Rules, 2016 (as amended).
d)	The Plastic Waste Manufacture, Sale and Usage Rules, 1999 (as amended).
e)	The Plastic Waste Management Rules, 2016 (as amended).
f)	The E-waste (Management) Rules, 2016 (as amended).
g)	The Noise Pollution (Regulation and Control) Rules, 2000 (as amended).
5.	Industry shall ensure adequate plantation and green belt within its premises. Green cover shall be
in compliance of approved map from concerned Authority.
6.	Under the Noise Pollution (Regulation and Control) Rule 2000, the industry shall take adequate
measures for control of noise from its own sources within the premises so as to maintain ambient air
quality standards in respect of noise to less than 75 dB(A) during day time and 70 dB(A)
7.	Industry shall abide by directions given by Hon'ble Supreme Court, High Court, National Green
Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for protection
and safeguard of environment from time to time.
8.	Industry shall obtain a No Objection Certificate from Central Ground Water Authority for
abstraction of ground water and install Electro Magnetic flow meter at discharge of point of the
Borewell.
9.	The industry shall provide adequate arrangement for fighting the accidental leakages/discharge of
any air pollutant/gas/liquid from the vessel, machinery etc. which are likely to cause fire hazard
including environmental pollution.
10.	The industry shall adhere to general standards terms and conditions of Water/Air Acts and
compliance of Environment standards as per Environment (protection) Act 1986.
11.	Industry shall submit first compliance report with respect to conditions imposed within 30 days of
issue of this permission.
12.	Industry shall develop green belt in accordance with Government Order 07/55-
022018/09(writ)/2016 dated 26/02/2018 and UPPCB Office order issued vide letter no.
H16405/220/2018/02 dated 16/02/2018
13.	The industry shall strictly comply the directions/guidelines/Environmental norms as prescribed by
State Board for CPAs and SPAs vide office memorandum no. H 48273/C1/NGT83/2020, Dated
27.02.2020.
14.	A good housekeeping shall be maintained both within the factory and in the premises. All hoods,
pipes, valves, sewers and drains shall be leak proof. Floor washings shall be admitted into the
effluent collection system only and shall not be allowed to find their way into storm drains or open
areas.
15.	Separate power connection for energy meter shall be provided for the Pollution Control
Equipments.
16.	The Industry shall furnish all the relevant documents at the time of inspection to the inspecting
officer.
17.	The industry shall provide & operate the following dust containment /suppression measures to
comply with standards prescribed by the Board in the construction phase.
a) Shall install machinery in a closed shed.
b) Shall provide & operate water sprinklers at all dust emanating sources.
18.	Concealing the factual data or submission of false information /fabricated data and failure to
comply with any of the conditions mentioned in this order may result in withdrawal of this order and
attract action under the provisions of relevant pollution control Acts.
19.	This Consent to establishment of the industry is automatically considered abrogated after
receiving public grievances against the industry and the confirmation of the complaint.

TRILOKI 
NATH SINGH

Digitally signed by 
TRILOKI NATH SINGH 
Date: 2021.08.19 11:41:26 
+05'30'
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REGIONAL OFFICER
                   

Copy To -
 
CHIEF ENVIRONMENTAL OFFICER (CIRCLE-2)
U. P. POLLUTION CONTROL BOARD
LUCKNOW
 
                   

REGIONAL OFFICER
         

20.	The Industry shall submit essential NOCs/ Licenses from various departments.
21.	The Industry shall submit land use paper and NOC of forest department/Wild life regarding Eco
sensitive zone with respect to “CHANDRAPRABHA WILD LIFE SANCTUARY” within 02
months. After obtained this NOC and submitted paper, Industry shall be started commissioning of
the plant. Failing which this consent to establish will be deemed to be rejected.
22.	Industry is liable to pay compensation for any environmental damage caused by it, as fixed by the
Hon’ble Supreme Court, High Court, National Green Tribunal, Central Pollution Control Board and
Uttar Pradesh Pollution Control Board.
23.	The N.O.C. is valid for period of five year from the date of issuance of the CTE till the
commissioning of the industry whichever is earlier.
24.	The Board reserves its right to modify above conditions or stipulate any additional conditions
including revocation of this order, in the interest of environment protection. In case of violation of
above mentioned conditions or any public complaint the CTE shall be withdrawn.

					Please note that consent to Establish will be revoked, in case of, non compliance ot any of the above
mentioned conditions. Board reserves its right for amendment or  cancellation of any of the
conditions specified above. Industry is directed to submit its first compliance report regarding above
mentioned specific and general conditions till  19/09/2021  in this office. Ensure to submit the
regular compliance report otherwise this Consent to Establish will be revoked.

Dated:- 19/08/2021

TRILOKI 
NATH SINGH

Digitally signed by 
TRILOKI NATH SINGH 
Date: 2021.08.19 
11:42:13 +05'30'
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Uttar Pradesh Pollution Control Board

             Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
             Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

______________________________________________________________________________________
154031/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/SONBHADRA/2022  Date: 05/08/2022

                                                                                    
Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and  under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 

                                                                                    
CCA is hereby granted to WALLOP BREWING COMPANY located at Village Gulrahwa, Lohra,
Sonbhadra,SONBHADRA,231216. subject to the provisions of the Water Act, Air Act and the orders
that may be made further and subject to following terms and conditions :-
1.					This CCA WALLOP BREWING COMPANY granted for the period from 05/08/2022 to 31/07/2023
and valid for manufacturing of following products.

                                                                                    

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
                                                                                    

(i) 	The daily quantity of effluent discharge (KLD) :-
                                                                                    

                                                                                    
(ii)	Trade Effluent Treatment and Disposal :-The applicant shall operate  Effluent Treatment Plant
consisting of primary/secondary and tertiary treatment as is required with reference to influent quantity and
quality.
		In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 

                                                                                    
(iii)	The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

                                                                                    
Industrial Effluent Quality Standard

 

To,

M/s

WALLOP BREWING COMPANY

Village Gulrahwa, Lohra, Sonbhadra,SONBHADRA,231216 Application Id-
15731698

S
No

Product Quantity Unit

1 Beer @ 4800 Kilo
Litre/Annum

4800 Kilo Liters/Year

Kind of Effluent Quantity(KLD) Treatment facility Discharge point

Domestic Soak Pit/Septic
Tank

Septic Tank Soak Pit/Septic
Tank

Industrial ETP ETP ZLD

Annexure no.2 12
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(iv)	Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.

                                                                                    
(v)	The treated sewage shall be reused in gardening as for as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

                                                                                    

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
                                                                                    

i)	The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as is required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards. 

                                                                                    
Air Pollution Source Details

 

                                                                                    
Emmission Quality Standards

 

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately
ii)	Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

S.No. Parameter Standard

S No. Parameters Standards

S No. Air
Pollution
Source

Type of fuel Stack no Control
Device

Height of
Stack

1 LPG fired
Boiler of 1

TPH

LPG 02 Particulate
Matter

As per Board
Norms

2 250 KVA-
Silent D.G.

Set

H.S.D 03 Particulate
Matter

As per Board
Norms

3 LPG fired
Boiler of 1

TPH

LPG 01 Particulate
Matter

As per Board
Norms

4 250 KVA-
Silent D.G.

Set

H.S.D 04 Particulate
Matter

As per Board
Norms

5 82 KVA-
Silent D.G.

Set

H.S.D 05 Particulate
Matter

As per Board
Norms

S No. Stack no Parameters Standards
1 01 Particulate Matter As per Board

Norms
2 00 Particulate Matter NA
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Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.
(iii) The unit will not use any type of restricted fuel.

                                                                                    

4. 	Essential documents to be submitted by the Industry/Unit as Applicable :-
(i)	Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(ii)	Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
5.	Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA.
6.	Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
7.	Unit has to comply with the other general conditions as annexed herewith. Non compliance of any
provision of this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid
Acts and Rules.
8.	In compliance to the G.O dated 1011/81-7-2021-09 (Writ)/2016 dt.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent shall be revoked by the Board.
9.	The industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO shall be revoked.

                                                                                    
Specific Conditions:-
1.	This Consent To Operate is granted to M/s WALLOP BREWING COMPANY for production 	of Beer @
48000 Hecto Litre Per Year and as By Product- Spent Grain@ 25 Metric Tonn 	Per Day and Carbon Dioxide
@ 100 Metric Tonn Per Day at Arazi No. 2290 Village-	Lohara, Gulrahwa, Pargana-Ahraura, Tehsil-
Robertsganj,  District-Sonbhadra.
2.	Industry shall operate the ETP installed for the purpose to treat the effluent 	generated from the process in a
such a way that the treated water may archive 	Standards laid down by the CPCB/UPPCB.
3.	Industry shall install flow meter at the discharge point of the tube well to quantify 	and maintain log book.
4.	Industry shall not discharge any effluent generated from process.
5.	Industry shall develop green belt around the periphery of the unit in 03 rows and atleat 30 % 	total land
area.
6.	Industry shall abstract ground water with the valid permission (NOC) of the competent 	Authority of
CGWA/CGWB/State Board.
7.	Industry shall maintain Zero Liquid Discharge (ZLD).
8.	Industry shall Obtain NOC from DFO, Chandra Prabha Wild Life Sanctuary, Ramnagar, 	Varanasi within
03 months, regarding distance from the industry to eco-sensitive 	Zone.
9.	Industry shall obtain prior approval before making any modification in 	product/process/fuel/plant &
machinery, failing which consent shall be deemed void.
10.	This Consent of the industry is automatically considered abrogated after receiving public 	grievances

Standards for
Noise level in
db(A) Leq

Industrial
Area

Commercial
Area

Residential
Area

Silence
Zone

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

75 70 65 55 55 45 50 40
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against the industry and the confirmation of the complaint.
11.	Industry shall install roof top rainwater harvesting system to recharge the 	Ground water.
12.	Industry shall install Discharge Domestic  Septic Tank/Soak Pit for discharge of Septic 	Tank
13.	Industry shall not discharge industrial effluent outside the boundary and maintain 	ZLD.
14.	Industry shall comply the Provisions of HWM, RULES, 2016, PWM, RULES, 2016,,SWM. 	RULES,
2016, E-WASTE MANAGEMENT -RULES, 2016 AND C & D WASTE RULES, 2016 	notified under EP
Act, 1986.
15.	Industry shall install electromagnetic flow meter at discharge point of tube well to 	quantify ground water
abstraction and log book.
16.	Industry shall obtain dealership for the supply of LPG as a fuel to operate the 02 Nos. 	Boilers of capacity
1 TPH each.
17.	Industry shall obtain NOC from D Supply Office for LPG storage and submit he NOC 	in this Office
within 01 months.
18.	Industry shall raise the stack height attached with DG set of Capacity 250 KVA (02 Nos.)   	and 82 KVA
(01 Nos.) as per Board Norms.
19.	Industry shall prepare Disaster Management Plan and dully verified by Director 	Industries and be
submitted in this office within 03 months.
20.	The unit must comply the directions/Guidelines issued from time to time of Central 	Pollution Control
Board, U.P. Pollution Control Board, Hon'ble Oversight Committee, 	Hon'ble High Court, Hon'ble National
Green Tribunal and Hon'ble Supreme Court of 	India.
21.	Industry shall submit Ambient Air Quality Monitoring report duly monitored by NABL 	accredited
laboratory in this office within 02 months.
22.	Industry shall store all the Solid waste generated from the industrial process on a Pacca 	Plate form,
Covered by tin shed.
23.	Industry shall submit the Treated Effluent dully analyzed by a NABL accredited 	laboratory 	in this office
every 06 months and be submitted in this office in every six 	months.
24.	Industry shall submit the compliance report of conditions imposed in CTO in every Six months.

                                                                                    
General Conditions:-
1.	The applicant shall get analyse the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UEPPCB.
2.	The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.
3.	Treated waste water and domestic waste water shall be disposed jointly at one disposal point. The
applicant shall provide discharge measurement equipment at final disposal point.
4.	The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If, at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant. 
5.	The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof
6.	The industry shall provide uninterrupted entry to the STPs/ETPs inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control measures.
7.	The industry shall provide Inspection Book at the time of inspection to the Board's officials.
8.	Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.

15
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9.	The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only. 
10.	In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.
11.	The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point
12.	The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

                                                                                    
                                                                                    

 REGIONAL OFFICER
Copy to:

                                                                                    
CEO-02, U.P. POLLUTION CONTROL BOARD, TC-12V, VIBHUTI KHAND, GOMTI NAGAR,
LUCKNOW

                                                                                    
REGIONAL OFFICER

                                                                                    

TRILOKI 
NATH SINGH

Digitally signed by 
TRILOKI NATH SINGH 
Date: 2022.08.05 
21:12:39 +05'30'

TRILOKI 
NATH SINGH

Digitally signed by 
TRILOKI NATH SINGH 
Date: 2022.08.05 
21:13:00 +05'30'
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Uttar Pradesh Pollution Control Board

             Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
             Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

______________________________________________________________________________________

                                                                                    
Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and  under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 

                                                                                    
CCA is hereby granted to WALLOP BREWING PRIVATE LIMITED located at Near FCI Godown,
Village Gulrahwa, Lohra, Sonbhadra, UP,SONBHADRA,231216. subject to the provisions of the
Water Act, Air Act and the orders that may be made further and subject to following terms and conditions
:-
1.					This CCA WALLOP BREWING PRIVATE LIMITED granted for the period from 11/10/2023 to
31/07/2024 and valid for manufacturing of following products.

                                                                                    

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) 	The daily quantity of effluent discharge (KLD) :-

                                                                                    

                                                                                    
(ii)	Trade Effluent Treatment and Disposal :-The applicant shall operate  Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.
		In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 
(iii)	The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

                                                                                    
Industrial Effluent Quality Standard

 

(iv)	Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.

192154/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/SONBHADRA/2023 Date: 11/10/2023

To,

M/s

WALLOP BREWING PRIVATE LIMITED

Near FCI Godown, Village Gulrahwa, Lohra, Sonbhadra,
UP,SONBHADRA,231216

Application Id-
22628453

S
No

Product Quantity Unit

1 BEER @ 4800
KL/Annum

4800 Kilo Liters/Year

Kind of Effluent Quantity(KLD) Treatment facility Discharge point

S.No. Parameter Standard

Annexure No.7
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(v)	The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

                                                                                    

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
i)	The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards. 

                                                                                    
Air Pollution Source Details

 

                                                                                    
Emmission Quality Standards

 

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately
(ii) The unit will not use any type of restricted fuel.
iii)	Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

                                                                                    

4. 	Essential documents to be submitted by the Industry/Unit as Applicable :-
(i)	Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(ii)	Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
5.	Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
6.	Unit has to comply  with the following specific &  general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and

S No. Parameters Standards

S No. Air
Pollution
Source

Type of fuel Stack no Control
Device

Height of
Stack

1 LPG fired
Boiler of 1

TPH

LPG 02 Particulate
Matter

AS PER E(P)
ACT 1986

2 DG SET
250 (2)

KVA

DIESEL 02 Particulate
Matter

AS PER E(P)
ACT 1986

3 DG SET 82
KVA

DIESEL 01 Particulate
Matter

AS PER E(P)
ACT 1986

S No. Stack no Parameters Standards
1 00 Particulate Matter NA
2 01 Particulate Matter AS PER BOARD

NORMS

Standards for
Noise level in
db(A) Leq

Industrial
Area

Commercial
Area

Residential
Area

Silence
Zone

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

75 70 65 55 55 45 50 40
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Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7.	In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.
8.	If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

                                                                                    
General Conditions:-
1.	The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.
2.	The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.
3.	Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.
4.	The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant. 
5.	The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof
6.	The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7.	The industry shall provide Inspection Book at the time of inspection to the Board's officials.
8.	Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.
9.	The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only. 
10.	In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.
11.	The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point
12.	The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

                                                                                    
Specific Conditions:-
1. This Consent To Operate is granted to M/s WALLOP BREWING COMPANY for production of Beer @
48000 Hecto Litre Per Year and as By Product- Spent Grain @ 25 Metric Tonn Per Day and Carbon
Dioxide @ 100 Metric Tonn Per Day at Arazi No. 2290 Village-Lohara, Gulrahwa, Pargana-Ahraura,
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TehsilRobertsganj, District-Sonbhadra.
2. Industry shall operate the ETP installed for the purpose to treat the effluent generated from the process in
a
such a way that the treated water may archive 	Standards laid down by the CPCB/UPPCB.
3. Industry shall install flow meter at the discharge point of the tube well to quantify and maintain log book.
4. Industry shall not discharge any effluent generated from process.
5. Industry shall develop green belt around the periphery of the unit in 03 rows and atleat 33 % total land
area.
6. Industry shall abstract ground water with the valid permission (NOC) of the competent Authority of
CGWA/CGWB/State Board.
7. Industry shall maintain Zero Liquid Discharge (ZLD).
8. Industry shall Obtain NOC from DFO, Chandra Prabha Wild Life Sanctuary, Ramnagar, Varanasi within
03 months, regarding distance from the industry to eco-sensitive Zone.
9. Industry shall obtain prior approval before making any modification in product/process/fuel/plant &
machinery, failing which consent shall be deemed void.
10. This Consent of the industry is automatically considered abrogated after receiving public grievances
against the industry and the confirmation of the complaint.
11. Industry shall install roof top rainwater harvesting system to recharge the Ground water.
12. Industry shall install Discharge Domestic Septic Tank/Soak Pit for discharge of Septic Tank
13. Industry shall not discharge industrial effluent outside the boundary and maintain ZLD.
14. Industry shall comply the Provisions of HWM, RULES, 2016, PWM, RULES, 2016, SWM. RULES,
2016, E-WASTE MANAGEMENT -RULES, 2016 AND C & D WASTE RULES, 2016 notified under E(P)
Act, 1986.
15. Industry shall install electromagnetic flow meter at discharge point of tube well to quantify ground water
abstraction and log book.
16. Industry shall obtain dealership for the supply of LPG as a fuel to operate the 02 Nos. Boilers of capacity
1 TPH each.
17. Industry shall obtain NOC from D Supply Office for LPG storage and submit he NOC in this Office
within 01 months.
18. Industry shall raise the stack height attached with DG set of Capacity 250 KVA (02 Nos.) and 82 KVA
(01 Nos.) as per Board Norms.
19. Industry shall prepare Disaster Management Plan and dully verified by Director Industries and be
submitted in this office within 03 months.
20. The unit must comply the directions/Guidelines issued from time to time of Central Pollution Control
Board, U.P. Pollution Control Board, Hon'ble Oversight Committee, Hon'ble High Court, Hon'ble National
Green Tribunal and Hon'ble Supreme Court of India.
21. Industry shall submit Ambient Air Quality Monitoring report duly monitored by NABL accredited
laboratory in this office within 02 months.
22. Industry shall store all the Solid waste generated from the industrial process on a Pacca Plate form,
Covered by tin shed.
23. Industry shall submit the Treated Effluent dully analyzed by a NABL accredited laboratory in this office
every 06 months and be submitted in this office in every six months.
24. Industry shall submit the compliance report of conditions imposed in CTO in every Six months.

                                                                                    
                                                                                    

 R.O., UPPCB SONBHADRA. 
Copy to:

RAMESH 
KUMAR SINGH

Digitally signed by 
RAMESH KUMAR SINGH 
Date: 2023.10.11 
18:22:20 +05'30'
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CEO-2, UPPCB LUCKNOW. 

                                                                                    
R.O., UPPCB SONBHADRA. 

                                                                                    

RAMESH 
KUMAR 
SINGH

Digitally signed by 
RAMESH KUMAR SINGH 
Date: 2023.10.11 
18:22:32 +05'30'
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Uttar Pradesh Pollution Control Board

             Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
             Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

______________________________________________________________________________________

                                                                                    
Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and  under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 

                                                                                    
CCA is hereby granted to WALLOP BREWING PRIVATE LIMITED located at Near FCI Godown,
Village Gulrahwa, Lohra, Sonbhadra, UP,SONBHADRA,231216. subject to the provisions of the
Water Act, Air Act and the orders that may be made further and subject to following terms and conditions
:-
1.					This CCA WALLOP BREWING PRIVATE LIMITED granted for the period from 01/08/2024 to
31/07/2026 and valid for manufacturing of following products.

                                                                                    

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) 	The daily quantity of effluent discharge (KLD) :-

                                                                                    

                                                                                    
(ii)	Trade Effluent Treatment and Disposal :-The applicant shall operate  Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.
		In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 
(iii)	The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

                                                                                    
Industrial Effluent Quality Standard

 

Category : ORANGE Application Id : 26541132
211586/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/SONBHADRA/2024 Date: 02/09/2024

To,

M/s

WALLOP BREWING PRIVATE LIMITED

Near FCI Godown, Village Gulrahwa, Lohra, Sonbhadra, UP,SONBHADRA,231216

S
No

Product Quantity Unit

1 BEER @ 4800
KL/Annum

4800 Kilo Liters/Year

Kind of Effluent Quantity(KLD) Treatment facility Discharge point

Domestic THROUGH
CLOSED DRAIN

Septic Tank SOAK PIT

Industrial ETP Septic Tank REUSE

S.No. Parameter Standard
1 COD As per E(P) Rules,

1986
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(iv)	Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.
(v)	The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

                                                                                    

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
i)	The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards. 

                                                                                    
Air Pollution Source Details

 

                                                                                    
Emmission Quality Standards

 

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately
(ii) The unit will not use any type of restricted fuel.
iii)	Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective

2 BOD As per E(P) Rules,
1986

3 PH As per E(P) Rules,
1986

4 SS As per E(P) Rules,
1986

S No. Parameters Standards

S No. Air
Pollution
Source

Type of fuel Stack no Control
Device

Height of
Stack

1 LPG fired
Boiler of 1

TPH

LPG 01 Particulate
Matter

As per
Notification of
E(P) Rules,

1986
2 02 DG sets

having
capacity
250 KVA

Each

HSD 02 Particulate
Matter

As per
Notification of
E(P) Rules,

1986

3 01 no of
DG SET
HAVING

CAPACITY
OF 82 KVA

HSD 01 Particulate
Matter

As per
Notification of
E(P) Rules,

1986

S No. Stack no Parameters Standards
1 01 Particulate Matter As per Notification

of E(P) Rules, 1986
2 02 Particulate Matter As per Notification

of E(P) Rules, 1986
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areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

                                                                                    

4. 	Essential documents to be submitted by the Industry/Unit as Applicable :-
(i)	Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(ii)	Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
5.	Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
6.	Unit has to comply  with the following specific &  general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7.	In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.
8.	If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

                                                                                    
General Conditions:-
1.	The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.
2.	The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.
3.	Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.
4.	The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant. 
5.	The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof
6.	The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7.	The industry shall provide Inspection Book at the time of inspection to the Board's officials.
8.	Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.

Standards for
Noise level in
db(A) Leq

Industrial
Area

Commercial
Area

Residential
Area

Silence
Zone

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

75 70 65 55 55 45 50 40
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9.	The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only. 
10.	In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.
11.	The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point
12.	The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

                                                                                    
Specific Conditions:-
1. This Consent To Operate is granted to M/s WALLOP BREWING COMPANY for production of Beer @
48000 Hecto Litre Per Year and as By Product- Spent Grain @ 25 Metric Tonn Per Day and Carbon
Dioxide @ 100 Metric Tonn Per Day at Arazi No. 2290, Village-Lohara, Gulrahwa, Pargana-Ahraura,
Tehsil-Robertsganj, District-Sonbhadra.
 
2. Industry shall operate the ETP installed for the purpose to treat the effluent generated from the process in
a such a way that the treated water may archive Standards laid down by the CPCB/UPPCB.
 
3. Industry shall install flow meter at the discharge point of the tube well to quantify and maintain log book.
 
4. Industry shall not discharge any effluent generated from process.
 
5. Industry shall develop green belt around the periphery of the unit in 03 rows and at least 33 % total land
area.
 
6. Industry shall abstract ground water with the valid permission (NOC) of the competent Authority of
CGWA/CGWB/State Board.
 
7. Industry shall maintain Zero Liquid Discharge (ZLD).
 
8. Industry shall Obtain NOC from DFO, Chandra Prabha Wild Life Sanctuary, Ramnagar, Varanasi within
03 months, regarding distance from the industry to eco-sensitive Zone.
 
9. Industry shall obtain prior approval before making any modification in product/process/fuel/plant &
machinery, failing which consent shall be deemed void.
 
10. This Consent of the industry is automatically considered abrogated after receiving public grievances
against the industry and the confirmation of the complaint.
 
11. Industry shall install roof top rainwater harvesting system to recharge the Ground water.
 
12. Industry shall install Discharge Domestic Septic Tank/Soak Pit for discharge of Septic Tank.
 
13. Industry shall not discharge industrial effluent outside the boundary and maintain ZLD.
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14. Industry shall comply the Provisions of HWM, RULES, 2016, PWM, RULES, 2016, SWM. RULES,
2016, E-WASTE MANAGEMENT -RULES, 2016 AND C & D WASTE RULES, 2016 notified under E(P)
Act, 1986.
 
15. Industry shall install electromagnetic flow meter at discharge point of tube well to quantify ground water
abstraction and log book.
 
16. Industry shall obtain dealership for the supply of LPG as a fuel to operate the 02 Nos. Boilers of capacity
01 TPH each.
 
17. Industry shall obtain NOC from District Supply Office for LPG storage and submit he NOC in this
Office within 01 months.
 
18. Industry shall raise the stack height attached with DG set of Capacity 250 KVA (02 Nos.) and 82 KVA
(01 Nos.) as per Board Norms.
 
19. Industry shall prepare Disaster Management Plan and dully verified by Director Industries and be
submitted in this office within 03 months.
 
20. The unit must comply the directions/Guidelines issued from time to time of Central Pollution Control
Board, U.P. Pollution Control Board, Hon'ble Oversight Committee, Hon'ble High Court, Hon'ble National
Green Tribunal and Hon'ble Supreme Court of India.
 
21. Industry shall submit Ambient Air Quality Monitoring report duly monitored by NABL accredited
laboratory in this office within 02 months.
 
22. Industry shall store all the Solid waste generated from the industrial process on a Pacca Plate form,
Covered by tin shed.
 
23. Industry shall submit the Treated Effluent dully analyzed by a NABL accredited laboratory in this office
every 06 months and be submitted in this office in every six months.
 
24. Industry shall submit the compliance report of conditions imposed in CTO in every Six months.
 
25.Industry must be comply direction issued by Hon’ble NGT in the matter of OA 725 of 2023 Baliram
Singh Vs Wallop Brewing Pvt. Ltd. and Ors.
 
26.Industry must deposit compensation amount in compliance of direction issued by SPCB vide its letter
dated: H06850 / C-2/Jal-332/Kshhatipoorti/24 dated-12.02.2024.
 
27. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,
the CTO will automatically be effective with additional conditions mentioned in the closure revocation
order.

                                                                                    
                                                                                    

 (U.K. GUPTA)		
REGIONAL OFFICER

Umesh 
Kumar 
Gupta

Digitally signed by 
Umesh Kumar Gupta 
Date: 2024.09.02 
17:46:35 +05'30'

63
205



Copy to:
                                                                                    

Chief Environmental Officer (circle-2), U. P. Pollution Control Board, Lucknow.
    

                                                                                    
(U.K. GUPTA)		

REGIONAL OFFICER
                                                                                    

Umesh 
Kumar 
Gupta

Digitally signed by 
Umesh Kumar Gupta 
Date: 2024.09.02 
17:47:08 +05'30'
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REGIONAL LABORATORY VARANASI
UTTAR PRADESH POLLUTION CONTROL BOARD

Avas Vikas Office cum-commercial Complex Jawahar Nagar, Bhelupur, Varanasi

                                                                                    

Ref No:	29135313/Varanasi/2024                                                       																																												   						   Date:27/11/2024

1-		Name of Industry: M/s WALLOP BREWING PRIVATE LIMITED, Near FCI Godown, Village Gulrahwa, Lohra, Sonbhadra,

UP,SONBHADRA,231216

2-		Address of Industry: Near FCI Godown, Village Gulrahwa, Lohra, Sonbhadra, UP,SONBHADRA,231216

3-		District: Sonbhadra

4-		Description about sampling point: Final Outlet of ETP

5-		Type of Sample (Grab/Composite/Integrated): Grab

6-		Sample Collected By: Shri Sushil Kumar A.S.O & - -

7-		Colour and Odour: Colourless None

8-		Quantity and Packing: 02 Litres Plastic Jerrican

9-		Date of Sample Collection: 11/11/2024

10-		Analyis Indented by: RO Sonebhadra

11-		Date of sample receipt in Lab: 11/11/2024

                                                                                    

Reference- (1) General Standards for discharge of environmental pollutants are as part-A Effluent (Schedule-VI). The Environment (Protection) Rules,1986

source: www.cpcb.nic.in/GeneralStandards.pdf. Besides these standards, refer EPA standards for specific purpose

*Non-NABL Parameters.

Note : 1 The results in the Test Report relate only to the items tested: 2. The report shall not be reproduced-except in full, without the written permission of laboratory. 3. The test report pertains to the sample as

received in Lab.

Remark: NA

TEST REPORT: WASTE WATER LABORATORY

Parameter/Method Name Unit Results Standard Detection
Range

pH, APHA 24th Ed. 4500B: 2023 - 7.13 5.5-9.0 02-12

Suspended Solids , APHA 24th Ed. 2540
D Total Suspended Solids dried at 103-

105 °C 2023

mg/l 96 100 10-20000 mg/l

Dissolved Solids, APHA 24th Ed. 2540 C
Total Dissolved Solids dried at 180 °C

2023

mg/l 440 - 10- 50000 mg/l

Total Solids, APHA 24th Ed.2540 B:
2023

mg/l 536 - 10- 50000 mg/l

BOD, APHA 24th Ed. 3 day 27 °C IS
3025 ( Part 44): 1993 Bio 2023

mg/l 28.8 30 1.0 -50000 mg/l

COD, APHA 24th Ed. 5220 B Open
Reflux Method 2023

mg/l 101 250 5.0 -100000 mg/l

Analysed by-
[Gyan Dutta Verma(JRF), Shivam

Tripathi(JRF)]

Authorized by

Chandra Prakash  Verma (SA) Regional Officer

1 of Page 3

CHANDRA 
PRAKASH VERMA

Digitally signed by CHANDRA 
PRAKASH VERMA 
Date: 2024.11.27 16:50:43 
+05'30'

SHASHI 
VINDKAR

Digitally signed by 
SHASHI VINDKAR 
Date: 2024.11.27 
16:52:11 +05'30'
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General Standards for Discharge of Environmental Pollutants Part -A:Effluents (Schedule - VI) The

Environment(Protection) Rules, 1986

                                                                                    
1 Parameter Standards

Inland Surface water Public Sewers Land for Irrigation Marine coastal areas

a b c d

1 Color and Odor All efforts should be made to remove colour and unpleasant odour as far as practicable

2 Suspended Solids mg/l, Max 100 600 200 (a) for process waste
water- 100(b) For

cooling water effluent
10 percent above total
suspended matter of

influent.

3 Particulate  size of suspended solids Shall pass 850 micron
IS Sieve

- - (a) Floatableaa solids,
max. 3 mm

4 2(***) * * * *

5 pH Value 5.5 to 9.0 5.5 to 9.0 5.5 to 9.0 5.5 to 9.0

6 Temperature Shall not exceed 5'C
above receiving water

temperature

- - Shall not exceed 5'C
above receiving water

temperature

7 Oil and Grease  Mg/l Max. 10 20 10 20

8 Total residual chorine mg/l Max 1 - - 1

9 Ammonical Nitrogen(as N), mg/l Max 50 50 - 50

10 Total Kjeldahl Nitrogen(as NH3) mg/l,Max 100 - - 100

11 Free ammonia (as NH3)mg/l, Max 5 - - 5

12 3Biochemical Oxygen Demand 1[ 3 days at
270C] mg/l, Max

30 350 100 100

13 chemical Oxygen Demand, mg/l, Max 250 - - 250

13 chemical Oxygen Demand, mg/l, Max 250 - - 250

14 Arsenic(as As), mg/l, max 0.2 0.2 0.2 0.2

15 Murcury(as Hg),  mg/l, max 0.01 0.01 - 0.01

16 Lead (as Pb),  mg/l, max 0.1 1 - 2

17 Cadmium (as Cd),  mg/l, max 2 1 - 2

18 Hexavalentchromium (as Cr+6),  mg/l, max 0.1 2 - 1

19 Total chromium (as Cr)mg/l, max 0.1 2 - 1

20 Copper(as Cu), mg/l, max 3 3 - 3

21 Zinc(as Zn), mg/l, max 5 15 - 5

22 Selenium (as Se) mg/l, max 0.05 0.05 - 0.05

23 Nickel (as Ni) mg/l, max 3 3 - 5

24 2(***) * * * *

25 2(***) * * * *

26 2(***) * * * *

27 Cyanide (as CN), mg/l, max 0.2 2 0.2 0.2

28 2(***)

29 Fluoride (as F) mg/l, max 2 15 - 15

30 Dissolved Phosphates (as P), mg/l, max 5 - 0 -

31 2 (***) * * * *

32 Sulphide (as S), mg/l, max 2 - - 5

33 Phenolic Compounds (as C6H5OH) mg/l, max 1 5 - 5

34 Radioactive materials:
(a)Alpha emitter micro curie/ml
(b)Beta emitter micro curie/ml

10^-7
 10^-6

10^-7
 10^-6

10^-8
 10^-7

10^-7
 10^-6

35 Radioactive materials:
(a)Alpha emitter micro curie/ml
(b)Beta emitter micro curie/ml

10^-7
 10^-6

10^-7
 10^-6

10^-8
 10^-7

10^-7
 10^-6

35 Bio-assay test 90% survival of fish
after 96 hours in 100 %

effluent

90% survival of fish
after 96 hours in 100 %

effluent

90% survival of fish
after 96 hours in 100 %

effluent

90% survival of fish
after 96 hours in 100 %

effluent

2 of Page 3
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1. Schedule VI inserted by Rule 2 (d) of the Environment(Protection) Second Amendment Rules, 1993 notified vide G.S.R. 422

(E) dated 19.05.1993 published in the Gazette no. 174 dated 19.05.1993.

2. Omitted by Rule 2 (d)(i) of the Environment(Protection) Third Amendment Rules, 1993 vide Notification No. G.S.R. 801 (E),

dated 31.12.1993.

3. Substituted by Rule 2 of the Environment(Protection) Amendment Rules, 1996 notified  by G.S.R 176, dated 02.04.1996 may

be read as BOD (3days at 270C) whenever BOD 05 days 200C occurrred.

4. Besides these standards,  refer EPA standards for specific industry Source (1):

https://cpcb.nic.in/displaypdf.php?id=R2VuZXJhbFN0YW5kYXJkcy5wZGY=

(2) cpcb.nic.in/Industry_Specific_Standards.php 

36 Manganese (as Mn) 2 mg/l 2 mg/l - 2 mg/l

37 Iron (as Fe) 3 mg/l 3 mg/l - 3 mg/l

38 Vanadium (as V) 0.2 mg/l 0.2 mg/l - 0.2 mg/l

39 Nitrate Nitrogen 10 mg/l - - 20 mg/l

40 2 (***) * * * *

3 of Page 3
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Green Area at Our Factory 

At our factory, we are dedicated to creating and maintaining a green environment, contributing to 

ecological balance and providing a pleasant atmosphere for all. Our efforts are evident in various areas 

around our facility: 

Our factory has a total area of 11,364.92 sqm and we have a green area around 5390 sqm (including 

opposite land) which constitutes around 47.42 %.  The following are the details of green area in our 

facility.  

 Front Area 

The front area of our factory, spanning 30 x 35 (1050) sqm, is a lush green space featuring a diverse 

mix of trees. We have eucalyptus, neem, and mango trees thriving in this area. In our commitment to 

environmental conservation, we marked World Environment Day on June 5th by planting 

approximately 800 trees in our green area. This new addition includes a variety of fruit trees such as 

starfruit, musambi, orange, lemon, litchi, guava, Sagwan (Teak) and additional mango trees, enhancing 

both the biodiversity and the aesthetic appeal of our green space. We issued plants to our team to 

grow at their home and also donated to local school  
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Back Area 

The backside of our factory covers an area of 25 x 28 (700) sqm. This space is adorned with a variety 

of trees and plants, including champa, mango, mahogany, guava, Amla , Tamrind and Ashoka trees. 

To add more color and fragrance, we have also planted a selection of flower plants. This area provides 

a serene environment, promoting relaxation and well-being for everyone at the factory. 

 

  

 

Agricultural and Plantation Land 

Opposite the brewery, we have dedicated a substantial piece of land measuring 26 x 140 (3640) sqm 

exclusively for agriculture and plantations. This area is used to grow a variety of crops and plants, 

contributing to our self-sustainability goals and providing fresh produce. 
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Additional Greenery 

To further enhance the greenery around our facility, we have cultivated creepers along the parapet 

walls. These creepers not only add to the visual appeal but also contribute to the overall green 

coverage, promoting a healthier and more vibrant environment. 

 

 

  

 

Our continuous efforts in planting and maintaining these green areas reflect our commitment to 

environmental sustainability and our dedication to creating a greener future. 
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Site Photographs M/s Wallop Brewing Private Limited, Near FCI Godown, Village-Gulrahawa, 

Lohra, District-Sonbhadra 
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Site Photographs of plantation done by M/s Wallop Brewing Private Ltd. Village- 

Gulrahawa, Lohra, District-Sonbhadra inside Unit  premises. 
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Original Application No. 440/2023 Naveen Kumar Vs State of Uttar Pradesh & Ors.

From: Pradeep Misra (pradeepmisra@yahoo.com)

To: akashvashishtha.official@gmail.com; akashvashishtha.06@gmail.com; gigicgeorge.adv42@yahoo.in;
bhanwar09jadon@gmail.com; advpriyankaswami@gmail.com; advocategauravbansal@yahoo.com;
tiwariamit22@yahoo.com

Date: Wednesday, November 20, 2024 at 04:11 PM GMT+5:30

Naveen Kumar Affidavit.pdf
8.2MB

Sir/Madam,
                   Please find attached the Document on behalf  of  Respondent/UP Pollution control Board
  
With Regards,

(PRADEEP MISRA)

11/20/24, 4:12 PM Yahoo Mail - Original Application No. 440/2023 Naveen Kumar Vs State of Uttar Pradesh & Ors.

about:blank 1/1
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